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we are confident that they will do work other 
than the usual work available in the Plant 
and help us to restore production at as early 
a date as possible and, in this way and as a 
result of their cooperation, we shall be able 
to  avoid any form of lay-off whatsoever.

SHRI INDRAJIT GUPTA: May I
know from the hon. Minister what is the 
number of workers who are involved in this 
particular melting shop? He says that they 
are not going to be laid off. 1 am glad to hear 
that. 1 would like to know what is the 
number of workers who will be involved as 
a result of closing of the LD converters and 
the blanking of the blast furnaces and what 
type of alternative work in a steel plant can 
be offered to them.

SHRI MOHAN KUMARAMANGA- 
LAM: I am afraid I will have to have notice 
for that.
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Request from Kerala for check on Quality 
of Boneneat and Take-over of Its Trade

*1446. SHRI M. K. KRISHNAN: Will 
the Minister of AGRICULTURE be pleased 
to state.

(a) whether the Government have received 
any memorandum from Kerala requesting 
a  check on the quality of bonemeal and take
over of all trading in bonemeal;

(b) if so, whether the demand has been 
considered by the Government; and

(c) the decision taken thereon?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF AGRICULTURE (SHRI 
JAGANNATH PAH ADI A): (a) to (c), A

statement is placed on the Table of the 
Sabha.

Statement

(a) and (b). Yes, Sir. A memorandum has 
been received recently.

(c) (i). Quality Cmttrol: Specifications of 
bonemeal (Raw and Steamed) have been in
cluded in the Schedule to the Fertilizer 
(Control) Order, 1957 with a view to ensuring 
quality control thereon. Sale of sub-standard 
bonemeal is an offence punishable under the 
Essential Commodities Act, 1955. The State 
Government who arc administering the pro- 
v h n m  of the Fertilizer (Control) Order are 
competent to institute prosecution proceed
ing against the offenders. The Government 
of Kerala has, therefore, been requested to 
look into the matter.

(c) (ii) State Trading: This Ministry does 
not consider it necessary to introduce state 
trading in bonemeal.

SHRI M. K. KRISHNAN: Sir, it is stated 
in the statement that the sale of sub-standard 
bonemeal is an offence punishable under the 
Essential Commodities Act, 1955 and the 
State Government who are administering the 
provisions of the Fertiliser (Control) Order 
are co npctent to institute prosecution pro
ceedings against the offenders. But is it not 
a fact that aim >st all the factories producing 
b:memeal are situated outside Kerala? So, 
it will be difficult for the State Government 
to take action against these concerns. Will the 
Government take action against these con* 
cerns?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): Any distri
butor who distributes sub-standard material 
is not necessarily a manufacturer who will 
be located in Kerala. Any distributor o r 
dealer who distributes material which is 
sub-standard and which is not in conformity 
with the Fertilizer (Control) Order can be 
p ro tec ted  and, therefore, the State Govern
ment is competent to take action.

SHRI M. K. KRISHNAN: Considering 
the fact that farmers will ha veto  pay abnormal 
prices during cultivating season, will the 
Government reconsider their stand and in
troduce State trading in bonemeal?
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SHHI ANNASAHEB P. SHINDE: The 
bonemeal contains phosphate and super 
phosphite is available much cheaper and in 
abundant quantity. There is no shortage of 
super phosphate in the country. Therefore, 
I do not think any additional steps are re
quired.

MR. SPEAKER: Next Question.

SHRI BIBHUTI MTSHRA: Q. 1447.

SHRI SHER SINGH rwe—

AN HON. MEMBER: This relates to
labour. How is the Ministry of Agriculture 
concerned with it?

MR. SPEAKER: It was transferred to 
this Ministry.
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THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHER SINGH): (a) and (b). The Crash
Scheme for Rural Employment with an out
lay of Rs. 50 crorps during the year 1971-72 
has been introduced with effect from April 1, 
1971. The Scheme is implemented through 
the State Governments/Union Territories with 
100% financial assistance by the Central 
Government. Additional employment is 
designed to be generated through a net work 
Of rural projects of various kinds which are 
labour intensive and which will create durable 
assets. Employment is to be provided in 
every district for atleast 1,000 persons for a 
period of 10 months in a year at a wage not 
exceeding Rs. 100 per month. An amount 
equivalent to  |  the o f the Wage cost will be 
available for materials and equipment. The 
order of outlay is Rs. 12.50 lakhs per district 
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